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CENTRAL ADMINISTRATIVE TRIBUNAL 

CHANDIGARH BENCH 

Hearing by Video Conferencing 

        

O.A. No.063/01256/2018 

 

Chandigarh, this the 23rd day of September 2021 

HON’BLE SH. SURESH KUMAR MONGA, MEMBER (J) 
(Through video conference from Central Administrative Tribunal 

Chandigarh Bench) 

HON’BLE SH. RAKESH KUMAR GUPTA, MEMBER (A) 
(Through video conference from Central Administrative Tribunal 

Bangalore Bench) 

 

Ramesh Chand s/o Shri Dila Ram presently working as Office 
Assistant in the Indian Institute of Advance Study, Rashtrapati 

Niwas, Shimla. 

         ....Applicant   

(BY: None)  

Versus 

1. Indian Institute of Advance Study, Rashtrapati Niwas through 
its Secretary. 

2. Director, Rashtrapati Niwas, Shimla – 5 

3. Rajni Thakur D/o (Now known to the applicant) Presently 

working as Office Assistant at Indian Institute of Advance 

Study, Rashtrapati Niwas, Shimla.  

... .Respondents 

(BY: Sh. Sanjay Goyal, Advocate for R-1 
None for R-2  

Sh. Vinod Chauhan for R-3)  

 
O R D E R(Oral) 

 

Per: SURESH KUMAR MONGA, MEMBER (J): 

1. On 15.07.2021, when the matter was taken up for hearing, 

Sh. Sanjay Goyal, learned Sr. Central Govt. Standing 
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Counsel, while producing a copy of the applicant’s death 

certificate, stated that the applicant has expired on 

09.05.2021.  

2. Neither the applicant’s counsel appeared on the said date nor 

anybody else claiming himself/ herself as legal representative 

of the applicant (since deceased) put in appearance.  

However, in the interest of justice, the matter was adjourned 

to 23.09.2021 i.e. today. 

3. Today, again nobody has put in appearance on behalf of the 

applicant. Nor anybody has filed a Misc. Application to get 

himself/herself impleaded as legal representative of the 

applicant (since deceased). A period of more than 90 days 

has already elapsed.  

4. In this view of the matter, the proceedings in the Original 

Application abate in terms of the provisions of Rule 18 (2) of 

the Central Administrative Tribunal (Procedure) Rules, 1987. 

 

 

(RAKESH KUMAR GUPTA)        (SURESH KUMAR MONGA) 
MEMBER (A)           MEMBER (J) 

 ‘mw’ 


